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CENTRAL ADMNISTRAIIVE 
CI4LdUTTA BEI'JCH 

TR I8UNAL 

0 

No. 0.A.434 

Present : Hon'ble 1.Purkayas 

'5 MT, RADHA RANT eISw S 
14'o Lat Tarapazi Bisuas, 
HOusewife, at prese t 
resiIin at Raiiway 
Quarter NO.146/C, 
Oil Farkka, P.L. & P.S. 
F.8.P., Dist ; tjrs hidabal, 

..I 

Vs. 

Union of Inflia thEough the General 
Manager, Eastern Railway, Fairlie 
Place, Calcutt_1. 

General Managez, Eastern R iiway, 
Fairlie Place, Calcutt. 

DivisiOnal Rai1way Mana!ger Eastern 
Railway, Howrah. 

Sr.Personnel Officer, East rn Railway, 
Howrah. 

Senior Divisional Engineers Eastern 
Railway, Houra,. 

6 • The P. Li. I.i Eastern Railway, Hooghly, 
- District : Hooghly. 

196 

mm istrative 

Responlents 

For the applicant : I.R.K.Chak 	ory Thakur, cOunsel. 

For the responQents 	Plr.C.Samall 	cun sel. 

IN 
	 Hearl on ; 20.4.1998 

	
Broar  on : 20.4.11998 

DRD R 

HearS ll.counse?o 
I 

t both tie Oarties Over a appiica 

tion fileS by Smt.Ralha Rani BiSwas 4/:  Late Tar2pada BIsws, 

Ex-Gangman unler PLJJ 	astebn Railw y Hooghly, stat'Ltng  tht 

her husbani, Late Tarapala 3iswas w s 	Gangman who Il O 

23.3.1975 while he was in srvice. At the time of (Lath of 

her husbanl, she had only OIe son, 'hat son also (lea subsqueri—

tly. Thereafter, five month after he Seath of her 
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another chill was born and that 4on ~is living. It is stateS 

by the applicant that after the Eeath of her tsbnI, she 

lost her memory and she was unler this treatment of private 

loctor from 5.7.178 to 	 he applicant has pro1uc.l 

a letter issue5 by the responIans a 10.4.15 (annaxure 1 8. 

at page 11 of the application), jhic shows that she was 

pail .639/— on account of SC OF., He1 hjsbanl's P.F. 1k/c 

No. was 422416. 50 she fileS an apploation before, the 

authority on 28.6.155 climing fmiy pension and, other 

retiral benefits of her husbanl. Fha't. application was also 

supportel with an affilatjjt. Since te applicant 111 not get 

any reply from the responients, she pproachel this Tribunal 

for having a direction upon the rasp nlents to lisburse the 

eath—curn..retjremant Sues to her, be ng the only surviving 

legal heir of Tarapada BISwas, Ex'Gan*an, under PtJ1, £astern 

Railway, Hooghly. 

It is unfortunatethat th repon1ents have not f11811( 

a reply to the application. Ll.counse1, Plr.C.Samadler, 

appearing on behalf of the respon1ent, submits that he 

repeatelly askel the lepartment tol fi a a reply in this case, 

but they had not taken any, e;tqp.fol f ling of the same. In 

view of the circumstances,1 t1r.Sam41e very fairly submits 

before me that the case of' the app.icnt may be sent to the 

Sr.Parsonnel Liffioer, Eastrn Railijay, Howrah, who is the 

competent authority to 1ecjle the 4as 9 for consileration of 

the applicant's representation and to grant appropriate relief1 

as per law. But lI.counsel for theapplicant, 1'lr.R.K.Chakraborty 

Thakur, submits that this Tribunal.shoLl. lecile the case on 

merit since the responlents Ill not f4e any reply in this 

case. 	 I, 

1 have consiaerel the submissi?na of the 11.counsej. 

for both the par ties in the matter and I find that some 

particulars of the Seceasel employe aIe wanting for proper 



adjudication of this case. It r.mains undisputed in this case 

that the records are lying with the epartment. Sc department 

will be competent to decide the dase of the applicant in 

aceorlanc, with law to give approprite relief to the 

unfortunate widow who is also illiteats. It is also not 

understood that when the wIdOw, the resent applicant, made 

a representation to the Divisional 	iluay Ilanager, Eastern 

Railway, HOwrah, on 28.6.15, why tte said authority dlii 

not give any reply to the same, rgarling the relief a 

claimed by the applicant. .TherebyI am satisfied that there 

are serious laches On the part of thel respondents in this 

case when the subject matter of this 10ase relates to the 

retiral benefits of the applicant.i InI view of the aforesaid 

circumstances, I think it will be appopriate on my part 

to direct the respondent no.4, Sr.P.ronnel Officer, Eastern 

Railway. Howrah, to consjler the cseof the applicant and 

to grant her the appropriate reliet, ~ccording to law. 

The application is thus dispoed of with the direction 

upon respondent no.4 to consider the lass of the applicant, 

according to law, within four weeks from the late of comrruni—

cation of this order. For the said purpose, the respondents 

should treat the instant applicatidn as a representation of 

the applicant and the decision so take, should be comrrunicated 

to the applicant by way of a speaking nU reasoned order. If 

the applicant is foune entitled to getretiral benefits of 

her late husband, she should be paid tt,e same by the respon—

dents within a period of three months ftrom the late of taking 

of such decision. For granting such i re)ir iefp relaxation of the 

rules by the competent authority, if rquired. be  done by 

the respondents. If the applicant is aggrieved by the decision 

taken by the authorities, she is atliberty to f ile a fresh 

application before this Trilunal, if' sh so thinks fit and 

proper. 

No order is male as to costs,. 

I. 	 (D.Purkayastha) 
- 	

Judicial •Jlerrb,r 


